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TThe Director. Geology & Mining, Uttar Pradesh is |
directed to ensure that copies of EC are sent 1o |
UPPCB and the concerned District Magistrate and l
the District Mining Officer are directed to ensure i
that copies of mining lease deed is sent to UPPCB |
and concerned UPPCB Regional Office and the
Member Secretary, UPPCB is directed to ensure
that copies of EC and mining leasc deed are sent
to concerned UPPCB Regional Office.
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06.04.2023, the present original application
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discussed facts and circumstances of the case and
orms and also the fact that the mining lease
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The Chief Secretary. Government of Utlar
Pradesh is also directed to issuc zmpmprimcI
instructions to all the District Magistrates in the |
State of Uttar Pradesh that copy of mining lease is
sent to the Member Secretary, UPPCDB and
UPPCB Regional Office immediately on its
execution for information and further necessary
action for compliance with the EC conditions and
also ensuring compliance with mandatory
requirement of obtaining of CTE and CTO from
UPPCB by the mining lease holders before
(T commencement of"fﬁéjﬁining.
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The Director, Geology a}'l-cil l\/-Imu;g.‘ Uttar Pradesh

i\ﬁiirec__‘tgdmt{s ensure that complete information
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uploaded on the website of Directorate of Geology
and Mining, Government of Uttar Pradesh. All the
District Magistrates in the State of Uttar Pradesh
are also directed to ensure that complete
information ~ with respect to all mining
leases/permits granted in the District. whatever be
the term thereof, are uploaded on the website of
District Administration.

The UPPCB is directed to upload and regularly
update the information on its website regarding
the mining lease holders who have applied for
CTE/CTO, who have been granted CTE/CTO, the
period of wvalidity of CTE/CTO, whose
applications for CTE/CTO are pending and whose
applications for CTE/CTO have been rejected and
UPPCB is also directed to take appropriate action
including issuance of closure order and imposition
of environmental compensation from mining lease
holders who commenced/carried out mining
without obtaining CTE/CTO.

The UPPCB is directed to_tu-i[—ogd'a’ﬁd r_cgh_la_t'l'}'i
update the information on its website regarding
the mining lease holders who have applied for
CTE/CTO, who have been granted CTE/CTO. the
period of validity of CTE/CTO, whose
applications for CTE/CTO are pending and whose
applications for CTE/CTO have been rejected and
UPPCB is also directed to take appropriate action
including issuance of closure order and imposition
of'environmental compensation from mining lease
holders who commenced/carried out mining
without obtaining CTE/CTO.

Vi

The Director, Geology and Mining De;;at_*-tﬁ]enit:
Uttar Pradesh, the District Magistrates and the
Superintendent of Police in the State of Utiar

Pradesh are directed to ensure that no mining is |

allowed to commence or continue by any of the
mining lease holders without obtaining of
CTE/CTO from UPPCB as the case may be which
fact has to be verified by them with reference to
the information uploaded by UPPCB on its
website from time to time.

vii

The Director, Geology and Minitlg.ml]'la‘?l-’i'zﬁés]{‘ =
and the Member Secretary. UPPCB are directed to 1
maintain a data base on the basis of satellite |

imagery of the mining area leased out to enable

easy detection of unlawful activities

constructed across river streams/channecls for
carrying out mining and allied activities and

: 1w {ES, e

like ‘
construction of temporary bridge/road/passage |
and to ensure that no temporary bridge or road is |
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mining across river streams/channels may be
permitted only if so mentioned in form I, EIA
report and mining plan and specifically stipulated
forin EC and mining lease and the mode of access
and transportation of the minor mineral provided
for in the same.
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The Director, Geology and M aﬁ@ Uttar Pradesh
and the Member Secretary, UPPCRB are directed to
ensure that the directions given by this Tribunal
vide order dated 26.02.2021 passed in O.A. No. |
360/2015 titled National Green Tribunal vs. |
Virendra Singh and other connected cases are
strictly followed and inspection is carried out by
the Expert Committee at least thrice for each lease
i.e. after expiry of 25 % the lease period. then afier
50 % of the period and finally six months before
expiry of the lease period for correction and
assessment of damage, if any. The reports of such
inspections be acted upon and placed on the
website of the SEIAA.

qufd HRAE  wHug  wew .
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All  the District Ma@élralcs and
Commissioners/Superintendents of Police of the
concerned District are directed (o pL.IJOdILdH\
make surprise visits in the mining lease sites in the
District for preventing illegal mining and to take
all requisite measures to ensure that no illegal
mining and illegal transportation of mined minor
minerals takes place in the District. !
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The Divisional Forest Officer, Kanpur Nagar is
directed to verify the factual position and submit
report as to whether respondent No. 2 Project
Proponent has carried out plantation over 20 % of
total lease area or along road sides as mandated by

SHE BT SFIUET dRN vq S |
BIITY P LE| AT
278 /—Suafast / 2026 fosiis 17,
032026 gRI Uqrfr  gifes) |

EC conditions and to submit report within three
months specifying the deficiencies of plantation in |
terms of area, location, number and nature of |
species of trees and suggesting measures required
to be taken by respondent no. 2 Project Proponent
for remedying deficiencies of plantation and the

budget amount required for the same.

Respondent no. 2- Plojectfproponent is dirccted to |
ensure that such deficiencies of plantation so
mentioned in the report of the Divisional Forest
Officer, Kanpur are remedied during monsoon
2026 and requisite plantation is carried out on
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panchayat land/designated government
land/roadsides and to file compliance report in this .
regard within next four months,

Xii

The District Magistrate. Kaanu—Niuar is directed YT

to pass fresh order as directed by Hon’ble High
Court of Allahabad vide order dated 21.08. 2023 in |
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A |
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of | Jodo IU g g § yig emm‘

2021 Vaishnavi Enterprises Vs. Statc of Uttar | fasis 21.082023 & Ut # gq:f|
Pradesh within one month from the date of receipt PRI = 3 HeE| ‘
of a copy of this order. if such fresh order has not
j 598 / TI—SUEfIST /2024 %—rﬂam
been passed so far. / 4 .
23122024 B WIRS foar T | |
xiii | The State Authority is directed to dispose of the | 39T BrIaTal oA TR A B, Ol
Revision No. 95/R/SM/2022  expeditiously ufeame| &
preferably within three months from the date of .
receipt of a copy of this order. if the above said I
Revision has not been disposed of so far. '
: e e ]
xiv | The Member Secretary, UPPCB is directed to 3dd bT AJUTcld © HRA T ?ﬂ NCES
verify the CSR activities conducted by wfrg Jodlodioddlodlo IoUo TGS |
Respondent No. 2-Project Proponent and the ®» T PRy ERT U HeEy |
amount spent on the same and to point out the 279 / S F—SuEfie /2026 feim ‘
deficiencies to Respondent No. 2-Project TSR S |
Proponent within three months. 1585 2020, T I |
xv | Respondent No. 2-Project Proponent is directed to Jdd BT Gﬁq—lc‘vl?i B Fﬂﬁ%k"ﬂﬁaﬁﬁ
remedy the deficiencies and carry out CSR g godiofofiodio sowo ergs
activities with the remainder of the amount as the B IH BT ERT 9 W
case may be in accordance with the directions of
279 / N—SuEfisr /2026 f&Tien |
the District Environment Committee/District / of Zl; T 3
Magistrate, Kanpur Nagar within next three | |/ 032026 &I |
months. . .
xvi | CPCB is directed to verify whether Daman and |
Diu PCC and Goa SPCB have also adopted and
implemented the classification and file further ‘
action and file further report in this regard within 31
three months. |
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